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Affidavit of Dr. Dhananjai Mohan,
aged about 59 years, S/o Sh. S. S.
Rajput, presently posted as Principal
Chief Conservator of Forests (HoFF),
Uttarakhand, Dehradun.

(Deponent)

That the deponent is posted as Principal Chief Conservator of Forests
(HoFF), Uttarakhand, Dehradun and has been arrayed as Respondent

No.3 in the above captioned matter as such he is competent to swear the
present affidavit.

That this Hon’ble Tribunal, after the course of the hearing, vide its order
dated 12.08.2024 had passed certain direction to the deponent. The
operative part of order dated 12.08.2024 is being quoted as under:
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“1. Mr. Deepak Kumar, Divisional Forest Officer, Almora is present
through V.C and stated that 129 trees have been cut illegally without
any permission from Forest Department but neither it has placed
anything on record by way of response nor there is anything to show as
1o what action has been taken by Forest Department against violators
Jor illegal cutting of trees. Respondent 3 is directed to file response
giving all the above information and shall also remain present on the
next date.

3. That as soon the deponent came to know about the proceedings and
directions passed by this Hon’ble Tribunal vide its Order dated
12.08.2024, the deponent sought a detailed report in the matter from the
Divisional Forest officer (DFO), Almora Forest Division, Almora. And
subsequently, the DFO, Almora Forest Division vide his Iletter
28.08.2024 had submitted his report to the deponent. Copy of the said
report is being annexed and marked herewith as ANNEXURE-1.

4. That as per the report furnished by the DFO, Almora Forest Division in
the present matter, a joint on-site inspection was conducted on
09.11.2022 by the committee formed in compliance with the order dated
23.09.2022, passed by this Hon’ble Tribunal.

5.

That in the said joint inspection report, it was found by the committee
that *during the construction work. some of the affected pine trees in the
private land were felled by the contractor with the consent of the
concerned villagers/landowners and some trees felled on their own due
to erosion of the nearby soil in the last rainy season. All the said trees
have been kept in the custody of the respective land owners. Further, the
investigation committee found that the contractor had started the road
cutting work by JCB prior to the felling of trees by the Forest
Development Corporation, Uttarakhand, but the trees felled by the
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contractor in this process were not taken anywhere else from the area.

At present, the lot has been transferred to the Forest Corporation.

That as far as the illegal felling of 129 trees is concerned, it is submitted
that forest offence (H-2) has already been registered under the forest Act
and penalty of Rs. 1,05,000/- has been imposed and realised from the
concerned violators. The cut trees were present at the spot and have
been collected by the Forest Development Corporation as part of the
allotted lot.

That the Forest Development Corporation, Uttarakhand has informed
through a letter that the required amount of Rs. 22,78,091.00/- has been
deposited by the user agency Public Works Department (PWD), for the
purpose of felling of trees.

That the user agency, construction wing, Public Works Department,
Almora, vide its letter 2588/3 si.va.bhu. dated 27.08.2024 has also
informed thatall the advance payment to be paid to the contractor has
been stopped on account of violation of Forest Conservation Act, 1980

on the said motor road.

That on the basis of the complaint received, an on-site inspection of the
motor road construction work has been conducted by the Revenue
Department in which alignment changes were found in about 1.5 km
length during the motor road construction work. In continuation of the
above, a letter has been sent to the Additional Principal Chief
Conservator of Forests, Government of India, Ministry of Environment,
Forest and Climate Change, Dehradun for necessary guidance regarding
further action.

. That the Government of India, vide its order dated 23.02.2024 had

authorized the Divisional Forest Officer, Almora, to take action under

H_
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Section 3(A) and 3(B) of the Forest Conservation Act, 1980 against the
concerned Executive Engineer, Assistant Engineer and Junior Engineer
in respect to the change in alignment without prior permission from the
Government of India. Thereafter, a case has been registered before the
Hon’ble District Court, Almora. And presently, the said case is pending
in the Hon’ble District Court, Almora. Copy of the letter dated
23.02.2024 is being annexed as ANNEXURE - 2.

I'l. That thereafter the Government of India had directed to submit a revised
proposal regarding the change in motorway alignment, in order to which
the proposed department has uploaded the revised new proposal on the

online portal.

12. That the deponent is a responsible Government servant having the
highest regard for the Hon’ble Tribunal and orders passed by them. The
deponent has always made his sincerest efforts to carry out the orders
passed by this Hon’ble Tribunal in its letter and spirit and shall continue

to do so in the future.

I, the deponent above named do hereby solemnly affirm on oath
and  verify that the contents of Paragraph  No
............................................................................. of the
Affidavit are personal knowledge and those of Paragraph No.
........................................... of the Affidavit are based on perusal
of records and those of Paragraph No............ ....... of the Affidavit
are based on legal advice, which I believe to be true and no part of this

affidavit is false and nothing material has been concealed.

Depolnt

=
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[, Avnish Gupta, Legal Assistant, Forest Department, Dehradun
do hereby identify the deponent from the papers which he produced

before me and I am satisfied that he is the same person making this

affidavit. .
Wﬁa
Ide

ntifier

Solemnly affirmed before me on this 94& day of September,
2024 at about. . % 10, .a}ﬁ./p.m. by the deponent, who has been identified

by the aforesaid person.

[ have satisfied myself by examining the deponent that the
deponent has understood the contents of this affidavit, which has been

read over and explained to him by me.

(Oath/Notary)

ﬂ S - No - Sove)yy

This affidevt is sworn betore m
Shri &..}LW 2 2 [‘1%««
Who Is identified by Shl <o i -k

at Dehradun en ...,.5. ,/.37/.}.‘1 TS




319
BT

T © os962.230065, DA 08962 23278283 almoraforestdivisiona rediffmail. com

™ Qg2 7293z s 2 e

T9E I WiReD (HoFF),
STIGYS, SE¥IGH |

fawg — nﬁtﬂumaﬁﬁmﬁs‘ﬁﬁﬁmﬁaaﬁﬁﬁwau/zmm
ﬂnﬁmwwmmw#mﬁama%mﬁl

T — mow@aaﬁaammwﬁﬁaﬁﬁmﬁamﬁﬁ@mamu

ar #,

mﬁﬂWWﬁWﬁWE’%mwgﬁﬁmﬁﬁﬂa
anﬁaaa@sm/mzmﬁwﬂoﬁmﬁqﬁmwwmwnmﬁﬁw
féﬂfmz.uszoma}géwﬁa%mﬁmﬁam%ﬁ@ﬁo 1—

-...what action has taken by forest department against violators for illegal
cutting of trees. Respondent 3 is directed to file response giving all the above information
and shell also remain present on the next date @ ¥ respondent 3 ¥ 3R IYET R
W g SR fbam mar ¥

Gaﬁa}mﬁmmwwwﬁuwﬁmmaﬁm%
wﬁaﬁ@%mmmmmﬁmﬁqﬁammémﬁﬁw
gﬂmﬁmamﬁwﬁmmmmmgﬁamﬁmwﬁ?ﬁﬁmaw

| i
m:mmﬁwwmom&ﬂoﬁnaﬁﬁaﬁﬁﬁﬁaaﬁnﬁm

ﬁwmnﬁmaﬁﬁm#wmﬁwﬁﬁﬁal
A H— SRITIR |
a1y,
-
HAIST T W, Sfeie |

Hﬁﬁlﬁ—mmmﬁwmmﬁmmmmmﬁm
SRS, &G BT HIGY o I |

Hﬁ%ﬁ—ﬂmwﬁqm@v@mﬁﬁwaﬁémaﬂo,moaow,mm
ﬁ@.é@w@ﬁwwﬁﬁﬁmw

E\2- data transier\Land transfer fetter 2022.docx



320

- e
THRTT gaTIeRy, TSHIST 99 YHIT, 3TcHTST

R © 05962 230065, HaE 05962 23218238 Hel almoraforesidivisiona rediffmail.com

wE 952 /12-1(2) G fife 2% [ 0@[ 2
Har ¥,

A g &R s,

7% feeel

fiw- 9 o eRa aftiev, 78 Reeh gRT 49 e W 614 /2022 YA
dl0 fIeroll 79 3 99 STREvs g § qika ARl © §We #|
- TR0 R A6 12082024 91 g GarE @ 9§ aiRe Ay

ST favrs AR [ SR W0 614 /2022 Wi o fawFR v o g
SNIEUS I H UIRG M A 12.08.2024 & g wo 1-

...... what action has taken by forest department against violators for illegal
cutting of trees. Respondent 3 is directed to file response giving all the above
information..... & %9 ¥ 3T BT -

1% Rrersal f W do feesh gr1 1% 17.05.2022 F1 Hrex wwt fmi
@ § Y gEl $ deM, Haar MR 7 e e o1 5 oM @ W § Ao
vosiiocio ¥ Rierad @ T off, fod $9 § W0 UAooNodlo § Sd Ho MEGd w0
614 /2022 ¥ TIRA MY fGAIE 23002022 & IUTEH # Woa WMId gRT i@ 09.11.2022
P W iy e far T | (Hera—1)

- & dgw ew RO 4 976 )1 o T & fFmiw aR % dRE
CHCR §RT 7Y M # yWled $B die & gai I Gerad JE /Endl @ geEl 9
fireran man € 9 370 9y fvra avfeTd # -Fed & eRY Wa: & R T | 9@ W gal
@l gt sarfal @ gy 4 v w2 | S i gRn o T 6 deeR gn @
fam fm SaREvs gRT 38 @ uiaq @ 9@ & viodiodo gRT IS Fe @1 Bl URM
foar T, feg SaR gRT ARRA A g8 @ &3 ¥ FE oA T o W | GAAe A
77 fa@r Frm @1 dfe s B o g9 §(Hde—-2) |

3-SERTEVS o fadr AW gRT 399 U3 @ WM 9 3 SR T @ b
Frierl W de PR e gRT 98 @ e @ W | it SRR 60 2278091.00
o {6 9 & SR a9 AT gRT 68 g8 @1 ure o foram T i{ere-3) Wi W
SeR N1 4 fm & ure 6 o9 @ 1d wiodflodlo ERT 98 & 3w Uied @ wEe
A SRR el gRT WR TiieR) @ el & &9 § e 24122023 @
TH0-2 B Yeiidd oY fear wa, ford geli & e 5 oM W wRfia deer 9 afogfd
Erqam‘oﬁﬂd’tl(aa"-ﬁi—«t)

YERY R YRaga faanr i @ die fmir faar, mmmm
2588,/3 000 1T 27.082024 & WA ¥ ST FOA TN © @ HeX A A G
e AT 1980 @1 Soored U WM @1 Refd § S@ gRT AW SHeR @1 AU
ool TaE 9% o T § |(Here-5)

4~ & gt Rromd & IR W e 70 faiv e & weRa @ gw
ey Wi @ T R Aex Ant far o @ <R w15 ffo o A v
TRad TR TR |(IP-6) S & F A PG qAiER] §RT Y0 W 30 Hridre!
Y oM & waw H AW W 9 WS, ARG WHR, TR, g9 g Serarg aRad
HATe, SENIgA Bl A9Yd ArieYd &g UA U fhur | e $9 § ARd WRoR 9

E-\2- data transfer\Land transfer letter 2022.docx \




321
W%ﬁ?wwmm%mﬁﬂwmm,m

aﬁumaﬁﬁeaﬂw$ﬁmwwmmmwﬁmmzﬁaﬂ
mamﬁamsaoﬁams(q)as(@tmﬁﬂhﬂm%&aﬁ%ga@@mmﬁ
a%wmmoﬁmﬂlmmm@ﬁmﬁaﬂ@mﬁmw%mﬁmﬁmm
ﬁmwmﬁwﬁw%f(ﬁa‘%—n

E\2- data transfer\Land transfer letter 2022 docx



322 _ HodHD -~ 1
w0 T ERG SRERYT § AN Gt S s | | |
I grw Ri® 23.9.2022 % STE A iy Rk ;%ézmm

a0 U &Ra afievy, WS Recigrr fad—=ie fard '
aa D Readl 3 0 24052022 &1 WeH o §Y faeE- i ﬁﬁﬁﬁﬁﬂ:;ﬁ@
e B e # 0 23002022 N S WR e T E) R ' Izmaua s %_rma

3. Prime facie, the allegations made in the applicati i : -

environment arising out of the implementation of the cnachfll::nls 11;};2;;?; i?lucssgl?elzisul?l?ﬂtngﬂio
National Green Tribur}al Act, 20.}0. In view of: the allegations made in the application, we consi?ier ii
ap ropriate 1115}1 a Jomt.Commnlee-: pe constitude to verify the factual position. Accordingly, we ’
constitute a Jomt Committee compnsmf of representatives of State PCB, Executive Engineer, PWD
Almora, DFO and District Magistrate, Almo.ra and direct the same to meet within two weeks.
Undertake visits to the site. Look 13:1t0 the grievances qf the applicant, associate the applicant and
epresentatives of the concerned project proponents, verify the factual position and submit its report
within one month by em:!ml at judicial ngt@gov.in preferably in the form of scarchable PDF/OCR
Supported PDF and not in the form of Image PDF. The State PCB will be the nodal agency for
coordination and compliance.

4. In case the Joint Commitiee observes any violation of consent
conditions/em'iromnental norms, then it shall forward a copy of ifs report to:-

(i) The Concerned Project Proponents to enable them fo comply with the
recommendations in the report of the Joint Committee or file objections against the
obscwationsfrccommendaﬁons contained in the same and file their response before this Tribunal as

th from the date of receipt of a copy of the report of the Joint Committee by e-

desired with in one mon :
mail at judical-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in

the form of Image PDF, and »

(i) The concerned Statutory Authorities including State PCB and District Magistrate,
Almora to enable them to take appropriate remedial action, in accordance with Statutory provisions
mandating them to take remedial action for prevention, control and abatement of environmental
pollution/degraation and for protection and improvement of environment, by giving notice to/hearing
the concerned project proponents and following due process of law and they shall submit their action
taken reports separately within one month from the date of receipt of a copy of the report of the Joint
Committee by e-mail at judicial-ngt@gov.in preferable in the form of searchable PDF/OCR Supported

PDF and not in the form of Image PDF.
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